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IN THE SUPREME COURT OF | NDI A
Cl VI L APPELLATE JURI SDI CTI ON

ClVIL APPEAL NO. 3473 OF 2008
(Arising out of S.L.P. (C No.9523 of 2007)

Vi nay Kunar ... Appel | ant (s)
Ver sus

New | ndi a Assurance Co. Ltd. ... Respondent ( s)

ORDER

Heard learned counsel for the parties.

Leave granted.

The District Consunmer Disputes Redressal Forum [for short, ‘the District
Forum ] dism ssed the conplaint agai nst which order when appeal was preferred
before the State Consuner D sputes Redressal Conm ssion [for short, 'the State
Conmission’], it recorded a finding that adequate opportunity was not afforded to
the conplainant to file requisite docunents, but after recording the said finding,
instead of renmitting the matter to the District Forum it sinply allowed the appeal and
directed that the conplainant may file fresh conplaint, subject to the |aw of
[imtation. The said order has been confirmed in revision by the National Consumer
Di sput es Redressal Conmission. Hence, this appeal by special |eave.

.2/ -




http://JUDIS.NIC IN SUPREME COURT OF | NDI A Page 2 of 2

-2-

In our view, in view of the finding recorded by the State Commi ssion that
adequat e opportunity was not given to the conplainant to produce docunents, after
all owi ng the appeal, the matter should have been renitted to the District Forum

Accordingly, the appeal is allowed, inpugned orders are set aside and the
matter is remitted to the District Forumto decide the conplaint afresh on nerits in
accordance with law after giving opportunity of hearing to the parties.

J.
[B.N. AGRAVAL]
J.
[GS. SINGHVI]
New Del hi ,

May 09, 2008.




